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THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1977

ARRANGEMENT OF SECTIONS

Sectivns:
1. Short t'tle and coommencement.
2. Amendment of section 2.
" 8. Substitution of section 11.
4,  Addition of new seciions 11-A and 11-B.
- 8. Incertion of sub-sections {2-A) and (2-B} to section 12,
6. Substitution of section 233.

THE HIMACHAL PRABESH MUNICIPAL (AMENDMENT) ACT, 1977
{Act No. 8 oF 1978)

(Received the assent of the Governor of Himachal Pradesh on the 17th
Eebruary, 1978 and was published in R.H.P. Extra., dated the 23rd February,
1978, B. 149-151).

An Act further to amend the Himachal Pradesh Municipal Act, 1968 (det No. 19

of 1968).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty-eighth Year of the Republic of India as follows:—

1. Bhort title and commencement.—(1) This Act may be called the
Himachal Pradesh Municipal (Amendment) Act, 1977,

- {&¥ It shall come-into force at once.

2. Amendment of section 2.—Alier clause (7) of section 2 of the
Himachal Pradesh Municipal Act, 1965 (19 of 1968), (hereinafter referred
to as the principal Act) the foliowing clause (7-A) shall be inserted, namely:—

“(7-A) “co-opted member’” means a -member .co-cpted under section
11-A and the word ‘“‘co-option” with all its grammatical variations
shall be construed accordingly,”.

8. Salwtitntion of section 11.—For section 11 of the principal Act,
the following section shall be substituted, namely:—

. *“(1} Subject to the jprovisions of section 16, a committee for each
~ municipality shall consist of the following members, namely:—

1, For siatement of Objects andReasons, 5ee R H.P..Bxtra, dated 31-12-1877, P. 1220,
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(@) such number of elected ‘members as the State Govcrnmcnt
may prescribe in this behalf;

() co-opted members under section 11-A, if any; and’

(¢) associate members namely, every member of the Himachal
Pradesh Legislative Assembly representing the constituency
in. which the municipality or any part thereof is situate;

Pravided that an associate member shall not be entitled to vote but shali,
subject to the other provisinns of the Act, have the right to speak in and other-
wise take part in the proceedings of any meeting of the committes or its sub-
committee of which he may be a miember, L

Explanations—I. If the constituency of a member of the Himachal Pradesh
Legistative Assembly comprises more than one municipality he shall be an
associate mernber in respect of the committees of ach such municipality,

II. If any municipality falls in more than one constituency, the members
représenting cach such constituency shall be the associate members of thc
committee of such municipality.

III. A person who is elected as member of a committee shall not be
considered to be an associate member if he is a member of the Himachal
Pradesh Legislative Assembly at the time of his election or becomes such
member at any time thereafter and such person shall have all the rights and
be subject to all the liabilities of an elected member,

(2) The State Government may nominate to a committee such number
of officials (not exceeding cight), to act as advisers, as it may think
fit, Such advisers shall neither be deemed to be members of the
.committee nor shall they have right to vote in any capacity what-
soever but shall be entitled to pacticipate in all proceedings of the

.-committee in an advisory capacity.” :

4, . Addition of new sections 11-A and 11-B.—In the principal Act;
after section 11, the following sections 11-A and 11-B along-with their headings
shall be added, namc!y —

“11-A. Cowp!:on ﬁom amangst wnmm.——If no woman has been electcd
to a committece, the elected members of the committee shall co-opt in accordance
with the provisions of section 11-B, onc woman, who is otherwise qualified to
be clected as members of such committec, where the total number of the members
of the committee does not exceed ten. Where the total nuwmber of members
of the cornmittee exceeds ten, two such women, shall be co-opted as members
of the committec and if one woman has been elected, the elected members shall
co-opt one such woman.
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. 11-B.  Manner of co-gption.—Co-option under section 11-A in the case
of 2 newly constituted committee shall be made in a meectiug of the clected
members held for the purpose of administering oath of allegiance to them and
in case of any cther comrmittee within a period of thirty days from the date of
commencernent of the Himachal Pradesh Municipal {Amendment) Act, 1977:

Provided that whenever a vacancy accurs by death, resignation, removal
or otherwisc of o ca-opted memher, the co-aption shall be made within a period
of thirty days from the cccurrence of the vacancy,”

Insertmn of suh-sections (2-A) and (2-B) to section 12. ~—After
sub—sccun (2} of section 12 of the principal Act, the following sub-sections (2-A)
and (2-B) shail be inserted, namely:—

:‘(2 -A) The term of oflice of an associate member shall be co-terminus

" with his térm as mt‘mhm of the Legislative Assembly,

- B) The térm of office of 2 co-opted member shall be co- -terminus
with the term of clected members fixed under sub-section (2).*.

- 6. Snbst:tut:on of section 233,—Tor section 233 of the pnnc:pal Act,
the following section shall be substituted, namely:—

*233. Whoever disobeys any Jawful direction or prohibition gwcn by the

' (‘nmmttce by the public notice under this Actor any written ‘notice

Jawfully issued by it therennder, or fails to comply with the’ condi-

tions subjeet to which any permission was given by the cammittee to

him under those powers, shall, if the disobedience or omission is not

an offence punishable under any other section, he punishable with

" fine which may extend to five hundred rupees but which shall not

- - be less than fifty rupees, and, in the case of a continuing breach,

- with a further fine which may extend to twenty five rupecs for
every day after the finst during which the breach continues:

Provided that when the notice fixes a timne within which a certain act is
to be done and no time is specified in this Act, it shall rest with the magistrate
to determine whether the time so fixed is 2 reasonable time wn:hm the meaning
of this Act.”’:

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1978

_ ARRANGEMENT OF SECTIONS
Sections : Co o
- 1. Short title and commencement.
2. Amendment of section 257.
7 8. Addition of section 257-A.
bt 4 Amendment of section 258.
5, Addition of section 260-A,
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30. Watering road side on avenue 3.75 7.50 per canal mile 50001t
“trees, for Lkharif crop Rs. 7.50,
Rs. 15 per canal miles of
5000 ft. for rabi crop.
31. Sprinkling wateronroad inthe  7.50 15,00 per mile.
khayrif season.

32. Sprinkling water in rzbi season 15.00  30.00 per mile.
33. QOpium 27.20 54.40 per crop”.
[R.H.P., Dated 1-8-1981, Page 1132.]
NOTIFICATIGON
UNDER

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION ACT, 1972
APPOINTMENTS AND DELEGATIONS

qfeaga v
g AT
fret—2, 14 7y, 1981
o624/ 79-9TRH.— fgoraa Ry T LFas ST @9, 1972 (TR
H0 4 ATE 1973) W AT 2 (TF) H IFRIGY ar4 21 (2) (F) @T w@w
wiwgl @9t 3/ ¥ § A a7 fafge ufssa) &1 w9 $3F  g¢ USEWi,
fenTerer WRw, S9-vew A(GFTO FFn, e =4, A Sy wfuwrd Fw,
forer ot &Y AW w89 T IW ARATT F AT FFAT S fgT B 99T W@
wfafary g0, Yaw TORET 31T 70 & fu dRuT maRa f%ma FE FT
nRW I g

[R.P.H., Bxtra, dated 25-2-1981, P. 71-72] -

——

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1981
(Act No, 9 of 1981)
ARRANGEMENT OF SECTIONS

SECTIONS !

Short title and commencement.
Substitution of sectioh 252-A.
Amendment of section 257.
Omission of section 257-A, .
Amendment of section?58.
Substitution of section 260-A.,

Syph Lt =

(Received the assent of the Governor, Himachal Pradesh on the 7th May,
- 1981 and was published in R.H.P,, Extra,. Dated the 8th May, 1981, at
_ - page345-346.) .

1. Far statemesnt of Objects and Reasons seg R.H,P. Bxtrg, dated 2-4-1981, P.20.9
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AAn Act further to amend the Himachal Pradesh Municipal Act, 1968 (Act No. 19
of 1968).

Bg it enacted by the Legistative Assembly of Himachal Pradesh in the Thirty-
second Year of the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the I~I1machal
Pradesh Municipal (Amend ment) Act, 1981.

(2) Itshallcomeintoforce atonce.

2. Substitution of section 252-A.-~For tlic existing section 252-A of the
Himachal Pradesh Mumcipal Act, 1965 (heceinafter called the principal Act),
thefollowing section 232-A shallbe substituted, namely ;-

“233-A. Power of the Government to appoint Administrator of the Committee
pending its election.—~Notwithstanding anything to the contrary
contained inthe Act, the State Government may, until the Municipal
Comupittee is elected in accordance with the provisions of Chapter
111 of the Aci, appoint any person to act as tfp Administrator and
‘todischarge all the duties and to exercise al! the powers of the Muni
cipal Committec.”

;. Amendmentofscctlon 257.—In sub-gection (1) of section 257 of the pr1n01~
palAct—

{(a) for thele)i!‘;tmff clause (), the fol.lowmg clausc (d) shall be Substltuted
pamely :—

“(d) appoint a committee of one or more parsons for the purposes
of clauses(#) and(c);>" and

(&) after clause (d), so substituted, the following clause (¢) shall be in-
seried, namely:—

‘“(e) appoint a President of such Committee, and fix the term of office -
of member or President of the Comumittee ;™

4. Omission of section 257-A.—The existing section 257-A of the principal
Act, shall beomitted.

5. Amendment of section 258.—For the existing words, figures and letter
“Committee constituted for such area under section 257 and 257-A" occurring
in section 258 of the principal Act, the words and figures *“Copmittee appomted
for such arez undersection?257” shall be substituted.

6. Sulstitution of section 260-A.—For the existing section 260-A of the
principal Act, the following new section, along with its headmg, shall be substitnt-
ed namely:—

“260-A. Conlinuance of certain Notified Area Committees—Notwith-
standmg anything to the conirary contained in the Act, or the rules/
bye-Jaws framed thereunder, the comumittee funcnomng ia the notified
areas on or immediately before the commencement of the Hiraachal
Pradesh Municipal (Amendinent) Act, .1981, shall continpe todis-
charze the functions and cxercise the powers assizaed to or
conferred upon the Committees or the Presidents thereof under
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THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT)‘ ACT, 1982
" (AcT Nb. oF 9 'oF 1982)1
ARRANGEMENT OF SECTIONS

Sections:

1. Short title and commencement.
2. Substitution of section 53..

{Received the assent. of the Governior of Himichal Pradésh: on' the 24ﬂrluly, :

1982 ard was published in"R.H.P. Exira., dated the 315t July; 1982; page 158). -

An Azt firther to amend the Himachal Pradesh Mrm:c:pa! Act 1968 (ActNo'
19 of 1968).

Be itenacted by the Legislative Assembly of Hmmchal Pradesh inthe Thuty-
third Year of the Republic -of India, as follows:— :

1. Short title and comréacement.— (1) This Act may. be called the H:rnachal‘ '

' Pradesh Municipal. (Amendment) Act, 1982,
(2) Tt stall comeintd force at once.

. 2, Subsfitation'of sectlon 53— For the existing . séction 53 of the Hunéchal‘,‘ ,
Pradesh Municipal Act; 1968 (19 of 1968) the follswing secuon 53 ghaltbe Substi- |

tuted, naely :— '

«“53, {: In places where there is a Government treasury or sub-tr or'-‘

‘a nationalised. "bank or a co-operative bank or a bank to WhICh
the Government freasury businesshas been miade’over, the muni-
cipal fund shall be kept in any such treasury, sub-treasury,
.nationalised bank,co-operative bank orbank.

(2) - Inplaces-wherethete'is fio such treasufy - or sub-treasury or natio-
.- . nalised-bank ot co-operative bank or bank, the municipal fiind

may, with the pfevmus sdfiction of thc Depufy Commlsﬁoner,ﬁ?e:

"O'

-depodited with any banket, ot pgrson acting/as ¢ banker, and

© - bds given such Security for the safe custody and repayment on.

- . demand of the fufid 'so deposited "as the Deputy C’ommlssloner 2

may in eachcasd thiifik sufficicnt.

Exp}anaﬁon —ldthlssccnouthe expression: "co-operanve baﬂk" shnll’mead’
a-co-operative baak: which holds a ficenics for cartying! of "
banking business issued by the Reserve Bank of India’™
unf‘l;)r section 22 of the Bankmg Regulaﬁon Act,: 1949 (10 of
19 3 )

.- For2 Statenoient- of Obpcr.s* and Reasons -seet RyHLUE Extl‘a',- dated
30-6-1932 P. 598). )

T
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THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) ACT, 1984

{Act No. 21 of 1984)'
ARRANGEMENT QF SECTIONS
Sectlons :

I, Short title and commencement,
2. Insertion of section 11-C.

3. Amendment of sectlan 185,

(Received the assent of the Goverror, Himachal Pradesh on the

(8th October, 1984 and was published in R.H.P. (Extra), dated the
19th October, 1984 at page 1713-1715).

An Act further to amend the Himachalt Pradesh Municipal Act,
1968 {Act No. 19 of 1968).

BE it enacted by the Legistative Assembly of Himachal PradES_h
In the Thirty-fifth Year of the Republic of India as follows :-—-

1. Short title and commencement.—{l} This Act may be called
the Himachal Pradesh Municlpal (Amendment} Act, 1984,

(2} 1t shall come into force at once.

2. Insertion of section 11-C.—After section 11-B of the Himachal
Pradesh Municipal Act, 1368 [(Act No. 19 of 1968) (herelnafter called
the principal Act), the [(allowing new section 1]-C, along with its
heading, shall be inserted, namely--

"11-C. Disqualiflcations for membership.—(11 A persen  shall
be disqualified for being chosen as, and for being, a member—

{a) if be has not attained the age of 25 years or hls name
is not entered in the electoral roll of the committee:

{b) if he is of unsound mind and stands so declared by a
competent court;

{c) if he 1s not a citlzen of India, or has voluntarily
acquired the citizenship of the foreign State, or Is
under any acknowledgement or allegiance or adherence
to a foreign State;

{d) it he has been sentenced on conviction hy a criminal
court to imprisonment for an offence involving maoral
turpitude, or an offence under the Protection of Civil
Rights Act, 9535, unless a period of f{ive years has
elapsed since the dale of such conviction;

{e} IT he has, in proceedings for questionlng the validity or
regularity of an election, been found to have been
guilty of any corrupt practice or any offence punishable



(f)

(g)
{h

e

(i}

{1}

{k)

i
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under section I17{-E or section 171-F of the Indlan Pena)
Code, unless a period of five years has elapsed since
the date of the sald {inding;

If he has been found to have encroached uwpon any land
belonging o, or taken on lease, or requisitioned by, or
on behalf of, the State Goverpment, Municipal Corpora-
tion, Municipal Committee, Natified Area Committee,
Gram Panchayat, Panchayat Samitl, a Zila Parishad, or
a Co-operative Society;

If he holds any office of profit under the committee;

if he holds an office of pro{it under any State Gavern-
ment or Union Government;

If he ls Interested in any subsisting contract made with,
or any work belng done for, the committee except Bs
a share holder {ather than & director) Iin an Incarporated
company or as a member of a co-operative soclety;

if he Is retalned ar employed Iin any professional
capacity either personally or in the name of a flrm of
which he is a partner or with which he Is engaged iIn
a professional capacity, in connectlon with any cause ar
proceeding in which the committee or any of munlicipal
authorities is [nterested or concerped;

if he, having held any office under the Government, the
committee or apy other local authority, any Govern-
ment company of any corporate body owned or control-
lad by the Government has been dismissed from service,
unless a period of (our years has elapsed since his
dismissal;

if he fajls to pay eny arrear of any kind due by him,
or otherwlse than as an agent, recejver, trustee or any
executor, to the committee within three months after
a notice ix this behall has been served upon him.

{2) Notwithstanding enything contained in sub-section {1}~

(a}

(b)

a disqualification under clause (d) of that sub-section
shall not take effcer untill three months have elapsed
since the date of such disqualification or if within these
three months an appeal or petition for revision Is
brought in respect of the conviction or sentence, until]
that appeal or petition is disposed of;

a person shall not be deemed to have incurred any

disqualification under clauses (g} or (h) of that sub-
section by veason any of his receiving—

(i) any pension; or

{ii) any allowance or fecility for serving as the member
of the committee or corporation;
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{i1}) any fee for attendance &t a8 meeting of any
committee or corporation;

{c) a person shall not be deemed to have any interest in
a8 contract ar work such as referred to in clause (i) of
that sub-section by reason only of his having a share or
interest In--

{1) any lease, sale, exchange or purchase of immovable
property or any agreement for the same; or

{ii} any agreement jor the loan of money or any security
for the payment of money only; or

(iii) any newspaper In which any advertisement relating
to the affairs of committee is inserted; or

{iv) the sale to the committee or te any other municipat
authority or any officer or other employee of the
comsmittee on behalf of the committee, of any article
in which he regularly trades or he purchases from
the committee or from any such authurity, officer
or other employee on behalf of the committee, of
any article of a value in either case not exceeding
five thousand rupees In aggregate in any year during
the perlod of the contract or work; or

{v} the letting out on hire to the committee or the
hiring from the committee of any article of a value
not exceeding two thousand rupees in aggregate in
any year during the pericd of the contract or work;

{vi) any sgreement or contract with the committee or
any other municipal euthority for taking water or
any other thing which the commlttee may generally
supply.”

3. Amendment of section 15.—For sub-section (1) of section 15
of the principal Act, the following sub-section (I) shall be substituted,
namely :--

"(1). The Government may, by notification, remove sny member,
if in its opinion--

{(a) he becomes subject to any of the disqualifications
mentioned in section 11-C; or

(b} he has flagrantly abused his position as member or has
through negligence ar miscanduct been responsible for
the loss or mis-application of any money or property of
the commitiee; or

(c) he has become physically or mentally incapacitated for
performing his duties as a member; of
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{d} be absents bkimself during three successive months from
the meeting of the commirtee without permission of
the committee; or

{e) he abseats himself from or is unable to attend the
meetings of the commiiiee during twelve successive
months for amy cause whatsoever whether appraved by
the committee or net; or

{f) if his continuance In affice is, in the opinion of the
State Government, dangerous to the public peace or
order :

Provided that before the Government notifies the removal of a
member, the reasons for his proposed removal shall be communicated
te him and he shall be given opportunity of rendering an explanation
in wrlting :

Provided further that it shall nmot be necessary ro give such
opportunity where the Government is satisfied that it is not reascnably
practicable to do so."

NOTIFICATIONS AND RULES
Under
THE HIMACHAL PRADESH MUNICIPAL ACT, 1968
ENFORCEMENT OF THE ACT
LOCAL SELF GOVERNMENT DEPARTMENT

Proer-2, 23 W 1984

4EN v TEE s ¥ (4)=20/81~-TFRTaN WU TUT @A 3MiTaH,
1968 (ts6a = ns)aﬁrumzsvz'ﬁrw—tm-r (1) & g (PF) T TeA
wEEY wT YU FTH ge, femwe R § tew 3 afedw treeiatad et
& Aty &7 wieba werf, WEr faamwgr, forw wiw ¥ faette &A@ ¥
a1 fyar FY ¥ 7R oo owmmelt ¥ swwr 7@ gNgEAT & anT BV 8 Jw
¥ WA FHT --

2, 45 to, 11, 02, 13, 14 ¥ 18, v9(2), 19(3), 20, 21, 23
¥ 30, 32, 33, 34, 37, 38, 40 ¥ 51, 53 ¥ 57, €3, 70, 72 W 74, 8¢
A A9, 93 ¥ 112, L& A 117, 119 F 122, 124, 126, 131 & 135, 137,
t39 ¥ 151, 156, 157, 167, 169 & 185, 187, 189 ¥ lez, 195 ¥ 214,
213 & 237, 239 ¥ 251, 253, 254, 255, 261 F 275 -

(in pursuance of Clause {3) of article 348 of Constitution of India,
the Governor, Himachal Pradesh is pleased to publish the authoritative

English text of notification No. LSG-A [4) 30/81, dated 23rd March,
1884 for the information of gederal public),
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AUTHORITATIVE ENGLISH TEXT OF

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT)
ACT, 1991

(Act No. 4 of 1991)

ARRANGEMENT OF SECTIONS

Sections:
1. Short title and commencement
2. Amendment of section 11-C
3. Repcal and savings.

(Received the assent of the Gavernor, Himachal Pradesh, on the 3rd
April, 1991 and was published in Hindi in R.H.P. Extra,, dated
4.4-1991, P. 689 and in English in R.H.P. Exira,, dated 4-4-199] at
page 690)

An Aet  further to amend the Himachal Pradesh Municipal Act, 1968
(Act No. 19 of 1968)

BE it enacted by the Lzgislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of Tndia as follows (—

1. Short tHe and commencement.—(1) This Act may be called the
Himachal Pradesh Municipal (Amendment) Act, 1991,

(2) Itshallbe deemed to have come into force on the 5th day of
December, 1650,

2. Amendment of scctton 11-C.—[n clause (@) of sub-section (1) of section
11-C of the Himachal Pradesh Municipal Act, 1968 (19 of 1968) for the
words “of thz ward”, the wards “of any ward" shallbe substituled.

3. Repeal and savings.—(1) The Himachal Pradesh Municipal (Amen-
dement) Ordinance. 1990 (3 of 1990) is hereby repealed.

(2) Notwithstanding such repzal, anything done or any action taken
under the said Ordinance shall be deemed to Fave'been done or takeu
under the corresponding provisions of this Act, as if this Act had come
into force on the 5th day of December, 1950.

NOTIFICATIONS AND RULES
UNDER

THE HIMACHAL PRADESH MUNICIPAL ACT, 1968

ENFORCEMENT OF THE PROViSIONS OF THE ACT
LOCAL SELF GOVERNMENT DEPARTMENT

" |Anthoritative English fext of notification No. LSG. A (B)15[76-1, dated
17-0-1901, jsswed in  Hindi and = published in R.H.P, Fxtra., dated

5-10-1991, P, 2083]

1.Passed in Hindi by the Himachal Pradesh Vidhan Sabha., TFor Statement of
Objects and Reasouns see R.ALP, Exima., dated 237-2-1591, P. 193 .11 .00
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Shimla-2, the 17th September, 1991

No. LSG. A{4)-15/76-1.—Ta excreise of the powers conferred by section

259 of the Himachal Pradesh Municipal Act, 1968 (19-of 1968}, the Governor,

Rimachal Pradesh, is pleased to modify the notification No. LSG. A(4)

F15/76, dated 28-2-1978 to the-extent that the provisions of section 11 of the

said Act shall not be applicable to the Notified Area Committee, Rohroo
with immediate effect.

(R.H.P. Exira.. dated 5-10-1951, P. 2084).

[Authoritative English text of notification No. LSG. A(4) 177811, dated
17-9-1991, issucd in Hindi and  published in R.H.P, Extra, dated
5-10-91, P. 2084].

—— p—

Shimia-2, the 17th Seprember, 1991

No. LSG. A.(4) 1/78-II, —In cxercise of the powers conferrred by section
239 ofthe HimachalPradesh Municipa] Act, 1968 {19 of 1968}, the Governor,
Himachal Pradesh, is pleascd to modify the notification No.LSG.A. (4)
1/78 dated 15-11-1978, to the extent that the provisions of section 11 of the
said Actshall not be applicable to the Notified Arca Committee, Parwanco
with immediate effect.

T(R.H.P. Extra., dated 5-10-1951, P. 2084).

[Autharitative English text of notification No. L S G. 4. (4) 21/79-1,
dated 17-9-1991, issued in Hindi and published in R.H.P. Extra., dared

5-10-1991, P. 2084]

Shimla-2, the 171l September, 1991

No. LSG. A. (d) 20/79-1. —In exercise of the powers conferred by section
239 of the Himachal Pradesi Municipal Act, 1968 (19 of 1968), the
Governor, Himachal Pradesh, is pleased to modify the notification No. LSG-
A, (4) 21779, dated 20-10-1922 to the extent that the provisions of sectio,
11 of the said Act shall not bz applicable to the Nolified Arca Commitice
Jogindernagar with immediste eflect.

(RCH.BExtra., dated 5-10-1991, B, 20843.

[Authoritative English text of notification No. LSG. A (9)-18/84, dated
17-9-1991, issued in Hindi and pudlishedin RILP, Extra, ddaled
14-10-1961, P. 2135 - :

Shinua-2, the 17th Seprember, 1991

No. LSG. A.(9)-18/84._In cxarcise of the pawers conferred by section
259 of the Himacha| Pradesh Municipal Act, 1968 (19 of 1968), the Governor,
Himachal Pradosh, is pleasyd to modify the notification No. LSG.A. (9)-
1884, dated 20-1-1985, ta the extent the the provisions of section 1] of the
said Act shill not be applicalble to the Notified Arca Committee, Sunni
with imnediate effect.

(RH.P. Extra., dated 14-[ G-1951, P. 2136)
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[Authoritative Englich text of natification No. LSGA. {4) 21?9, dated
17-9-91, issued in Hindi tnd published in -R.H.P. Extra.,
dated 14-10-1991, P.2]36]

Shimla-2, the 17t September, 1991

No. LSG.A. () 2/79. —In excrcise of the powers conferred by section 259
of the Himachal Pradesh Municipa] Act, 1968 (19 of 1968), the Governor,
Himicha! Pradesh, is pleased to modify the notification No. LSG.A.(4)
2{79, dated 21-9-1979 to the extent that-the provisions of section 11 of the
saidd Act shallnot be applicable to the Notified Arca Committee, Daulat-
mir Chowk with in;amcdiatc effecet. :

(R.H.p. Extra., dated 14-10.1991, P, 2136)
[Authoritative  Englich text of notification No. LSG-A. (4)-4/80, dated
’ 18-9-1991, issued in Hindi and published in R H.P. Extra.,
dated 13-10-1991, P. 2136].

Shimia-2, the \8th Sepientber, 1991

No. LSG.A (4)-4/30.—In exercise of the powers conferred by section 259
of the Himachal Pradssh Municipal Act, 1968 (19 of 1968) the, Governor,
Himachal Prades, his pleased to modify the notification No. LSG.-A (4)-
4/80, dated 12-8-1981 to the extent that the provisions of section 11 of the
said Act shallnot be applicable t» the Notified Area .Committee, Sarkaghat
with  immediate efect,

(R.ELP. Extra. dated 14-10-1991, P, 2134)

[Authoritative English text of notification LSGA(). 23{18, dated
© 18-9-1991, issrted in Hindi and  published in R.H.P. Extra.,
dated 11-11-1931, P, 2532]

Shinue-2, the 18th Seprember, 1991

No. I.5G.A (4)25/78.—Tn exercise of the powers conferred by section
259 of the Himachal Pradesh Municipal Act, 1968 (Act No, (9 of 1968)
the Governor, Himachal Pradesh, is pleased lo modify the notification
No. LSG.A (4) 23178, dated  27-9-1979 to the extent that the provisions of
gection Il of the said Aci shallnot be applicable te the NNotified Area
Committee, Chowari with.immediate effcct,

(R.H.P. Extra., dated 11-11.1991, P, 2532

[Autheritative English lext of nolification LSG.A(%} 14)84, dated 181k
September, 1991, issued in Hindi and pubiishedin R.H_P.
. Extra., dured 11-11-1991, P, 2533]

Shiml. -2, the 18th September, 199}

No. LSG.A (9) 14784, —Ln cxercise of the puwers conferced by section
259 of the Himachal Pra‘lesh Municipal Act, 1968 (Act No. 19 of 1968),
twr Govarnor. Himzhal Pewdesh, is plaased to wodify the notification No.
LSG.A (9) 14/84, dated 4-1-1985 to the extent that the provisions of section
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11 of the said Act shail not ba applicnble to the Notified Area Committecs
Kotkhai with immeidate eftect,

e e s, —_—————- ——

{R.H.D. Extra,, dated 11-11-1931, 7. "533)

[duthoritative  English text of nat{Zmr."on LSG~A (4) 2175, dated
18-9-1991, fssued in Hindi and published in R.H.P. Extra.,
dated 11-11-199}, P. 2533} -

Shimla-2, the |8th September, 1991
No. LSG. A {(4)2]75.—In exercisc of the powers conferred by sceiion
259 of the Himachal Pradesh Municipal Act, 1968 (Act No. 19 of 19%68),
the Governor, Himachel Pradesh, is pleased to modify the notificatiin No.
LSG.A (4) 279, dated 21-9-1979 to the cxtent that the provisions of scction
1 of the said Act shall not beapplicable to the Natifizd Area Commitlee,
Gagret with immediate effect.

(R.H.P. Extra., dated 1]-11-1991, P 2533)
RULES

UNDER
THE MUNICIPAL CORPORATION ACT, 1979

THE HIMACHAL PRADESH MUNICIPAL CORPORATON
ELECTION RULES, 1985

AMENDMENT OF RULES

[Authoritiative English text of the nofification No. 4- 1186-ELN, dated
31-7-1991, issued in Hindi and published in R.H.P. Extra. dated 3-8-1951,

P. 1699-1700
I NOTIFICATION

Shimfa-171002, the 3ist July, 199}

No, 4-1/86-ELN. —Tn exercise of the powers conferred by sectlons 33 and
37 of the Himachal Pradesh Municipal Corporation Act, 1979 (Act No.
9 of 1980}, the Governor of Himachal Pradesh is pleased to make the fo (low-
ing rules. {urther to amend the Himachal Pradesh Municipa | Corporation
Election Rules, 1985 issued vide this Government notification No.4-1/83-
ELN, dated 24th August, 1985 apd published in the Rajpatra, Himachal
Pradesh (Extra-ordinary), dated 6th September, 1985, namely —

1, Short title and commeacement.—([} These rules may be called the
Himachal Pradesh Mumctpal Corporation Election (Third Amendment)

Rules, 1991,
(3) These shallcome into force at once.

2. Forclause(2) of cule 2 of the Himachal Pradesh Municipal Corpora-
tion Election Rules. 1985 (hereinafter called the said rules). the following
clunse shall be substituted. namely:—

“(2) ‘agentl’ means any psrson appoiated in writing by a candidate at
an election as polling agent or counting agent for the purpose
of these rules, with the wrilien consent of such person to acl as
an agent;”.
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